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THE ANDHRA PRADESH PUBLIC SECTIOR UNDER-
TAKINGS ( RECONSTITUTION OF MANAGEMENT)
ACT, 1995.%

ACT HO. 4 OF 1996.
[20th Jsnuary, 1996]

AN ACT TO PFRUVIDE FOR EFFECTIVE FUNCTION-
ING OF PUBLIC SECTOR UNDIERTAKINGS 3BY
RECONSTITUTING THEIR MANACEMENT AND FOR
THE MATIERS CONNECTED THEREUITH OR
INGIDENTAL THERETO.

Whereas there are a number of non-
trading public sector | undevtakings
functioning as instruwentalitieaz of the

*Received the assent of the Sovernmor on the 16%h
Janusary, 1996, Fer Statement of objects and Reasens,
Pleasz sez the Andhrz Pradeshk Gazette, lart IV-A,
Extraordinary, datega the &ti Dzcemb2r, 1995 [t
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State -under various branches of a¢m1n1~
stration within the State of Andhra
Pradesh;

And whereas, immediate action 1is
found to be essential in public interest
to accelerate revamping of management of
such bodies to function as bodies responr
sive to the aspirations and needs of the
people;

and whereas, in the notifications
issuesd in G.S.R.N0.906, dated the 30th
July, 1981, G.S8.R.No.5377 (E), dated the
16th July, 1985, and G.S.R.No.3578(E),
dated the l6th July, 1985, and also iR
certain other notifications issued from
time to 'time, the -Government of India
have  exempted all - the Government
compam.es from various provisions of the

Central Act 1 Companies Act, 1956 under section 620 of
of 1956. - the said Act;

Be it enacted by the Legislative
Assembly of the State of iandhra Pradesh,
in the Forty-sixth Year of the Republic
of India as follows:-

Smorr 1. (1) This Act may be called the
title and Andhra Pradesh Public Sector Undertakings -
commenck~ {Reconstitution of Munagement}  Act;)
=ent. . 1996. : |

- {2) Items 18 and 19 of the Schedule
appended to the Act shall be deemed to
have come into force on the 25th November,
1995 and the remaining provisions shall
be deemed to have come into force on the
13th November, 1995.

Pefinirions. 2. In this Act, unless the context
otherwise reguires,-

(a) “Government” means the Govern-, .
ment of Andhra Pradesh;
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(b) "Notification" means a notifica-
tion published in the Andhra pradesh
Gazette and the word mpeotified” shall be
construed accordingly; o -

{¢) ."Public Sector - Undertaking”
means a public sector  undertaking spe-
cified in the Schedule to this Act;

{d) "Schedule" means ,t'he Schedule
appended to this Act. '

3. Notwithstanding anything con- cessation .
tained in anv ‘rule, order or notifica- of office
tionorbye-laws or Memorandum or Articles of the
¢f Association or im any provision of nopofficial -

~any law for the time being in force, the Chairman
non-official Chairman and the non=offi- apdg the
cial Directors by whatever name called non—offictal
of every public sector undertaking directors.
holding office at the commencement of

this Act shall cease to hold such office
forthwith. ' - :

4. Notwithstanding anything contained Action for
in any rute, order or notification or recogstiru-
bye-laws, or Memorandum or Articles of rion of
Association or in any provision of any puilie
law for the time being in force, the sector
Government shall, -within such period as uncer-
. they consider reasonable from the date takings.
of commencement of this Act reconstitute

the ‘Board, oxr committee or management or

the governing body by whatevar neme
called. - : .

. 5. (1) The .Government may, by noti- Power to
fication, alter or add to or cancel any agend the
item in the Schedule. - Scbedule.

(2) Where a notification has been
issued under sub-section (1), there shall,

d. 1560/2
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unless the notification iz im tun mnpn-
time rescinded, be intredvced In Lha
Legislative Assembly, as soon as wmay be,
but in -any case during the next session
of. the Legislative Assembly following

the. date of the issue of the notifica-

tion, a4 Bill on behalf of the Government
to give effect to the alteration, addi-

tion or cancellation -as theé case may be, . .
. of the Schedile specifiled in the noti-

fication, and the notification shall
cease to have effect when such Bill

becomes law, whether with or . without.

modifications but without prejudice to
the validity of anything previously 'done
thereunder-' ) _ .

"Provided that if the notification
under siib-section (1) is issued when the
Legislative Assembly is in session, such

a Bill shall be idintroduced in the’

Legislative Assembly during that session:

Al

Provided further that where Ifor any
reason & Bill as aforesasid  does not
become low within six moath: from the
date Qf its introductien iIn .the PSR LN
lavive Assembly, ihe notzhlcatiOn shrll
cease (o have effect on the axsirevtion
of the said pexicd of six montis

Y 313 referances made in whis Ach
to any LEem in the Scheduliz shall oa
construed as reiating fto the item In the
Schedele as for the time Deing sweend od

in exgroine of the powers contfoecoed, by
this sectlion. -
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6. The provigianz of this Act thall ack &
have ~ effect notwithstanding anytaing o e
contained in any other law for the time ouhex.
being in force, and accordingly,-- aug

A of Jrelsat

{(aj no suit or other -proceeding didtiy of
shall’ be instituted, mairtained or ecivid
continuned in any Court for the cunt“ Courks .
nuance of any non-official Chairman, ‘oar oo
& non-official Director as thm case nay
be; who cease to hold office nnder this

y

{d) no .court ehkall - emicrse any
decree: or order direciing the centisuance
of 'such Chairman or the Dlre*tbr. il

{¢) all proceedings wen ding in any
court ' claiming his cowhingance Shall
abate.

7. (1} 1If any -iffi ul.y arises in Pausr ro
giving efiect to tihe provisions of LLiS rewmove
Act, the CGivernment may mak: such onwgrs difficul-
not incongistont with the pravisiors of tias,
thie 0t as  apperr to them Lo e
necessaly ent for tha purpoie

fmac

+

nade under tnis se
hefore the Legisls

£ the State, -7 SoonR i
may »e . bal Frnoany case durdng Dheonext
Ressaiue ofF oo Z"*g:.t‘lat o Azmcembl

Folluwing tre aate of makxing :'tu ordei.:

sndnra Pradesh Publis Secter Sepeal
{Rzconstitution oI Marage- ¢ Ordi-

‘nencs, lEE:Jﬁ:horeby :rpedled ’“;CEiut

L
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SCHEDULE
{See Section 2 (a)ry

h.P. State Agro Inaustrzes ﬁevelopﬁ
gient Corporation. :

AJQ, Fisheries Development Corpora—
tion. :

A.P. ‘Meat and Poultry Development
Corporation.

A.?;-Travel and Tourism Development
Corporation. .

"A.P, Forest Development Corporation.

A.P. IndustrlelInfrattkuCtureCoroo-
ratlon.

A.?. industrial Development Corpo-
ration.

A.P. Electronlcs Development Corpn- .
ration. -

‘A.P. State Housing Corporation.

A.P. Urban Development and Housing
Corporation. ’

A.P. Leather Industrles Development
carporatlon.

A.P. Mineral Development Corporat Jn.

A.Pu State Mlnorltles Finance Corpo-
ration.

h.P. State Irrigation Development
Coyporation. .
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A.P. Textile Development Corpora-
tion. T

A.P. Handicrafts Development Gorpo-
ration. - .

A.P. State Trading Corporation.
A.P. State Civil Supplies Corpora- .
“tion. T . -

A.P. State Small Scale Industrial
‘Development Corporation.

G. BHAVANI PRASRD,
' ‘Secretary to Goverrummant,
Legyislative Affyirs,
-Law Department..





